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1. 	 • A.aksha Mantralaya, New 

	

2• 	the Wiener al Manityex, 
	dnance Factory, hat).- 
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By Adx0Stattta
14041-41161S1.alk  

S4 1 4. eit 	Ural ) 

in this matter or 1993, no one is 

appeari for the applicant for more than 1 year 
ny  
7-+ 	c  t--  

andAtne matter was t ai en up before the Bench en 

7 
occasions, otti, therefore, it his been decided 

toidispose
y the matter on the basis of the facts finall 

available on record. ahri 44knit athalekal, learned 

counsel for the respOndent6 participated during 

the arguments w
ith the mention tridt counter—reply 

is ready with him right from the date when it was 

swornocfron 12.10.19*3 but could not be filed 04 
• •P•2/— 

11..espsnsisilta,  
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its copy could not be served upon the applicant 

or his coutisel as the, could not be located and 

no one reppesented the applicant at the time of 

hearing before the C,ourt. The counter--reply is 

taken on record to better appreciate the real 

position in the matt 

2• 	
in this matter, the applicant

.  

4hri Oinesh (Aland hos come up seeking the 

relief to direct th4 respondents to grant 

employment to the applicant on compassionate 

ground because his father 
Jhri 4ra i.k..harici died 

in harness on 10.7.1988 who was the sole bread 

amily and, after his death, the 
earner in the f  

familykin distress, as nobody to support 
and, 

therefore, the applicant be given employment on 

compassionate yround. 

3. 	
44,s per the respondents case, the 

applicant was selected for the post of Meassainyer 

Boy, as he was belOw 18 years at that time but due 

to non-availability of the vacancy of Messenyer 

the 
applicant could not be yiven the employment, 

These facts yo to show that the claim 

accepted by the respondenus 

person to be appointed on 

could 

er . 

as such. 

of the applicant was 

and he was found fit 

compassionate ground but this appointment 

not be given tux want of vacipoy. 
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4. 	 the above facts in view, 

find it it fit matter to direct the respondents 

to consider the appointment of the applicant 

whenever vacancy, suitable for this appointment, 

accrues. AwiThe td. ,A. is disposed of accordinyly. 

No order as to costs. 

iteyistry is directed to send a ck-py 

of this order to the applicant. 

/M.A./ 


